
ORDER I)ATEI) 293.2006 

pOII hearing Lile learned ci of both ihe sde and on peruaI of 

appilcanon a well a the couiner-rcpiv tiled. by the Respondents it appears 

that cx gratia payment of Rs. I 3,222/ has been made to the applicant and 

therefore, nothing eke survive. :1 or adjudication. r\.ccordineiv this 

along with the connected Misc. Application are disp 	i 
a 
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